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Income· lax paid by Lessee. of a portion 
of Grand Holel, Simla 

*322. SHRI OM PRAKASH TYAGI : 
SHRI VALMIKI CHOUDHARY : 

Will the Minister of FINANCE be 
plesed to state : 

(a) whether Government are aware 
tbat Messrs. Daljces who are the Ica_ of 
a ponion of tbe Grand Hotel, Simla are 
making huge profits du/ina the summer 
scason ; 

(b) if so, the amount of income decla· 
red by them annually for Income-tall aiIClII. 
mont since they were given the lease of the 
HOlel and amount of Income-tall paid by 
them each year; 

(c) the amount of Income-tall recover· 
ed from them on account of _II their busi· 
ne.s in Simla during the lust 3 Income-t811 
Assessment years and Ibe amount outstand-
ing against them; and 

(d) the steps taken to reCOver the out. 
standing arrears 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI VIDYA 
CHARAN SHUKLA): \a) and (b). 
The lessee of the Grand Hotel ia Sbri C. 
Baljce and the Hotel ia run by Mia. Baljee 
Hotels (Grand Hotel) which I. a panDer. 
ahip firm in which Sbrl C. Daljee i. a part. 
nero The lease of the Oland HOlel wu 
liven OD 15th April, 1965. The detail. re-
lI'rdinll the Income declared and IncoD1e-tBII 
paid by tbe firm since I%S are aivcD below: 

Income Income-IU 
declared paid 

Ro. RI. 
40.318 1.338 
38,300 '24 
58,060 'JI 
1S.750 Lo .. 703 

Return not filed 80 rar. 
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(c) Mis. Raljtes HOlels (Grand Hotel) 
is a partnership firm. It Cal ries C'n the 
only busine'5 of running tbe Grand Hotel 
in Simla. The taxes paid by the firm during 
the last three ~  )eBrS are as undel: 

II ssessmcnt Year 

1967·68 

~6 6  

1969·70 

I ncome-tax paid 

Rs, 524 (Provisional 
AsseS'menJ) 

Rs, 531 (Advance Tax) 
Rs, 703 ~  Tax) 

No regular assessments ha ve been finl-
lised for the ab.we·mentioned Assessment 
years. 

A sum of Rs. 351/- is outstanding for 
assessment year 1969·70. 

(d) The assessee bas not paid a sum 
of Hs. 351/-- by way of advance tax for 
Asse,sment Year 1969·70. A show·cause 
nOlice uls 221 (I) bas been issued. 

Outstanding Amount of Income Tax 
ABalnst Sheikh AbduJlab and 

his wife 

*323. SHRI N. SHIVAPPA I Wtli the 
Minister of FlNAl\CE be pleased to state: 

(a) whether it is a fact that Income-
tax arrears are due at present from Shoikh 
,Abdullah and his wife; 

(b) if so, Ihe details of the amounts 
·tosether with the years they retate to; and 

. (c) the ~  for tbe accumulation 
of these Brrears ? 

THE MINISTER OF STATE IN THE 
MINlS1RY OF FINANCE (SHRI VIOYA 
CHAR AN SHUKLA): (a) The mailer 
is under invelt iaatioD. 

(b) aDd (c). Do Dot arise. 

Viailaacc cells In the Nationalised Baoka 

*324. SHRI SITARAM KESRI: Will 
Ihe MiDistcr of FINANCE be pleased to 
slale : 

(a) whether the GovernmeDt bas any 
propo,al to set up vigilance cells in tbe 
Nationalised banks; and 

(h) if so, the fUDctioDS of Ihe same 1 

THE MINISTER OF FINANCE (SHRI 
Y. fl. CHAVAN) : (a) acd (b'. The Co-
ordination Comm.'ttee of the public sector 
banks, in its meeting on 13 June, 1970 agre-
ed that vigilance cells should be set up in 
banks in the public ~  The Dationa. 
lised banh are tak ing necessary steps for 
the purp(lse. The function of such a cell 
will be to inquire into complaints of corrup. 
tion aglinSl the empoyces of the bank. 
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